Central! Administrative Tribunal
Principal Bench '

C.A. No. 2383 of 1997
i N

New Delhi, dated this the January, 2001

HON’BLE MR. S.R. ADIGE, VICE CHAIRMAN (A)
HON’'BLE DR. A. VEDAVALL}, MEMBER (J).

8hri P.8. Bhatia, -
S/o Shri R.S. Bhatia,
R/c @-18, Jangpura,
Mew Delhi—-110014. : : .. Applicant

(By Advccate: Shri B.S. Mainse)
Versus

- Union of India through-

the Foreign Secretary, Ny

Ministry of External Affa%ré;
New Dslhi. . « .. Respondant

. . (By Advocate: Shri N.S. Mshta)

. ORDER -
S.R. ADIGE, VC (A) -
in - this- O.A.. . filed on 6.10.97 applicant

impugne the reversion order dated 1.6.92 (Annexurs
A-1A) and the order dated 29.8.97 (Annexurs A—1)

rejecting his representation dated 21.7.97.

2. Applicant’s cause of action aross on
1.8.92. M.A. No. 2338/97 has besen filed seeking tc
explain the delay in which it is contended that

applicant was making reprssentations from time to

time but without =success. Thess grounds do not
adeguately sxplain ths delay. {f indesd app!icant’s
representaticn did not mest with success, i1 was open

te him to have-apbroached the Tribuna! within +ths

period prescribed under the A.T. Act.
3 We have alsoc examined applicant’s claim
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4. As per UDC {(Telegraphists) Rules 1988

promulgatsd undser Artét!e 308 of the Constitution,

_and amended {also undsr Article 309 of the

Constitution) on 6.8.71 (Annexure R—!!{/ths post  of
UDCs {(Telegraphists) is to be filled through
deputaticon from amongst,
{a) office of Grade V! of Gensral Cadre of
{FS Branch B

() .Telegraphists from P&T Dept. who have
. put in atlesast thresz ysars of servics.

{c) Transfer of srmanent Telsgraphists
from P&T Dept.
5. Admittedly applicant does not beslong to
category )5} and (c) abové, and it is not denied that

be belongs te category (z2) zbcocve.

g. Under  the circumstances, even (f

-

applicant has besn described differen y in copies of

Iaad

certain correspondencsg on record here can be nc

3

doubt that applicant’s appointment as Telegraphist
angfling < (e

was as a deputationist, becauss e sekew would be

~The ' _

contrary toLRecruitment Rules (as amended) which havse

the protection of Article 308 of the Constitution.

7. .pplicant/ being appeointed as a
deputationist, has nc enforceabls lgga! right toc bhe

ahsorbed on the post and it was within the competence

of rss

pondents to rsvert him to his substantive post.
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8. Applicant’s counsel has .filed written

submissicns .in .which. certain;rulings have bean

eferred . to which have been:. taken on recerd, but in

the light of the unambiguous rule position, thoss

rulings do not advance applicant’s claims. The O.A.

warrants nco interfersnce. 1t ic dismissed. No
costs.
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{(Dr. A. Vedavalli) ) (S.R. Adige)
o Member (J) . - - - . Vice Chairman (A)
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